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COUNCIL OF STATE. 

Tl"ursday, 12th FelJT"U4ry, 19:U. 

The Council met in the Coundl Chamber of the Council House at Eleven. 
of the Clock, the Honourable the President in the Chair. 

MEMBER SWORN: 

The Honourable Mr. K. V. Rangaswamy Ayya.ogar (Madras: Non-Muham--
madan). 

MOTION FOR THE ELECTION OF A MEMBER TO THE GOVERNING 
BODY OF THE IMPERIAL COUNCIL OF AGRICULTURAL RE-
SEARCH. 

THE HONOURABLE SIR FRANK NOYCE (Education, Health and Lands 
Se.cretary): Sir, I move: . 

.. That this Council do proceed to elect, in such manner as the Honourable the 
President may direct, one lI4E'mber to sit on the Governing Body of the Imperial 
Council of Agricultural ResE'ar('h." 

The motion was adoptoo. 

THE HONOURABLE THE PRESIDENT: In connect.ion with that motion 
I direct that nominations shall be received up till 11 o'clock on the morning 
of the 20th February, or, if the 20th is a holiday, up till II o'clock on the 
morning of the 21st February. If an election is necessary, I shall on that 
day direct when it will be held and the manner according to whi(1h it will be 
beld. 

INDL'1N RESERVE FORCES (AMENDMENT) BILL. 

HIs EXCELLENCY THE COMMANDER·lN·CIDEF: Sir, I move for 
leave to introduce a Bill to amend the Indian Reserve Forees Act, J 888, for 
certain purposes. 

The motion was ilf.iopted. 

HIS ExCELLENCY THE COMMANDER-IN-CHIEF I Sir, I introduce the-
Bill, 

( 55 ) 



NOMINATIONS FOR. ELECTION TO THF. STANDlNll COMMITI'EE 
ON ROADS. 

THE !IONOURABLE THE PRE8IDEN'j': In connection with the electioln 
of Members to serve on the Standing Committee on Roads. three Members 
have to be elected and the following Honourable Members ha.ve been nomi-
nated :-

The Honourable Saiyed Mohamed Padshah Sahib Bahadur. 
The Honourable Mr. Ernest Miller. 
The Honourable Mr.llahmood Suhrawardy~. 
The Honourable Rai Bahadur I..ala Ram SHan Das. 
The Honourable Mr. Satyendra Chandra Ghose Moulik. 
The Honourable Mr. Abu Abdullah Raiyid Hussain Imam. 

'!'he election of three Membe!'8 out of those six Members who have been 
nomin'tted will take place at the next meeting on the 17th of February, snd I 
shall, if an election is then necessary, direct at that time how the election will 
be held. 

STATE~IENT OF BUSINESS. 

THE HONOURABLE RIB BROJE~DRA lUTTER (Leader of the House): 
Sir, with your permission I desire to make It statement as to the probable 
course of business for next week. As Honourable Members are aware, His 
Excellency the Governor C'rlmeral has appo!nted Tuestlay, the 17th, for the 
presentati.on and Friday, the 20th, or Saturday, the 21st, if the 20th is a 
holida.y, for the J!'eneral discussion of the R.ailway Budget in this Chamber. 
After the presentation of the Budget, motions will be made for the considera-
tion and passing of the Punjab Criminal Procedure Amendment (Supple-
mentary) Bill, which was laid on the table of this Cha.mber on the 10th instant. 
Thereafter, subject to your approval, a motion will be made for the election 
of Members to serve on the Standing Committee on Emigration. Only if an 
election is necessary, the Council will then proceed to elect Members to sit on 
the Standing C.:>mmittee on Roads. Wednesday, the 18th, will be devoted 
to non-official business ballotted for that da.y. I shall hope to make a further 
statement as to the course of Government bURiness after the general discuBBion 
of the Railway Budget. 

ELECTION OF TWO MEMBERS TO THE COURT OF THE DELHI 
UNIVERSITY. 

THE HONOURABLE ~ PRESIDE..~: Before I adjoumthe Council, I 
would remind the fllecb~d Members of the Council that tlley are now going to 
elect two of th,eir numl)er to eel'Ve on the Court of the Delhi University. Under 
section lR of the Delhi Unlven,ity Act, No. V!II of 1922, the Court includes 
two persons elected by the elected Me-mbers of the Council of State from ' 
among their own number. They will therefore proceed to comply With that 
Statute after I have left the Chair. 

The Council then adjourned till Eleven of the Clock on Tuesda.y, the 17th 
. February, 1931. 
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